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1. Heard learned counsel for the petitioner and Sri Prakash Mishra, 

learned counsel for the Lucknow Development Authority, who has filed a 

vakalatnama today on its behalf. 

2. The petitioner seeks permission to withdraw present writ petition with 

liberty to file a fresh petition as may be permissible in law.

3.   The writ petition is dismissed with the aforesaid liberty as may be 

permissible in law.
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February 17, 2026
Anuj Singh
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